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BEFORE THE CENTRAL ADMINISTRATIVE TRIE!;UNAI..7

KOLKATA BENCH.

0.A. No. 350/ ISY of 201% (/)

-Shri Ved Prakash Verma, son of Sita

Ram Verma, aged about 33 years,

working as Junior Telecom Officer (EB)L

=

office of the Chief General Manager,
BSNL, WBTC, Ground Floor, CTO
Building, Kolkata- 700 001, residing at
Block No. C-2, Flat No.103, Bhaskar Rby
Enclave, AWHO, Phase-II, Tegharia,

Kolkata- 700 059.

... Applicant.
-VS- |

+ Bharat Sanchar Nigam Limited service

through its Chairman & Managing |
Director, Bharat Sanchar Nigam Limited,
Sanchar Bhawan, 7t Floor, Harish

Chandra Mathur Lane, Jénpath, New

Delhi- 110 001,

. The Director (HR), BSNL, Bharat’

Sanchar Bhawan, HC Mathur Lane,‘

Janpath, New Delhi- 110 001
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3. The Chief General Manager, West Bengal

Telecom Circle, 1, Council House Street,

(2" Floor), Kolkata- 700 001.
4. The General Manager, Telecom, Calcutta

SSA, West Bengal Telecom Circle, BSNL,

CTO Building, 8, Red Cross Place Road

(3" Floor), Kolkata- 700 001.

Respondents.
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4 No. 0.A. 350/0157/2018 . Date of order: 18.4.2018

Present: Hon’ble Mr. A.K. Pattnaik, Judicial Mémber

For the Applicant ; Mr. S.K. Dutta, Counsel
For the Respondents ; None
O RD ER (Oral)

A.K. Pattnaik, Judicial Member:

Heard Mr. S.K. Dutta, Ld. Counsel for thé applican‘t.‘
2. This Original Application has been filed by the applicant under Section 19

of the Administrative Tribunal Act, 1985 seeking the following relief:-

“a) An order directing the Reviewing Authority i.e. the Respondent No.2
to consider and dispose of the Review Petition of the applicant dated
5.4.2017 after considering all the points- raised in the said Review Petition by
a speaking and reasoned order. aﬁegéw! ;per\sonal hearing to the appllcant
within a period as to this Ho’h” b'\e Tnbuna r%yr g”eem fit and proper.”

3. Assubmitted by Mr«;SW D;-vta}'Ld »"o%g\sel for’ﬁﬁe ppllcant the applicant

(Internal), although het was acffra{ & é}rf,l}(-i:-ar_” '

sf S
Knshnanagar SSA and pr| { |§§ ance,,af;;e*ﬁ%,- e Sheet he was placed

g TR /
under suspension. He rephed t;ﬁw‘evehar,ge et-an d thereafter a departmental
inquiry was held and he was terminated' by imﬁosing a major penalty order dated
16.10.2015. He preferred an appeal on 9.11.2015, which was rejected. Against
thé said order of rejecﬁon of appeal he preferred a Review Petition, which is still
pending consideration.

4. Mr. Dutta, Ld. Counsel for the applicant submitted that the grievance of the
applicant would be more or less addressed if a specific order ivs passed by

directing the concerned authority i.e. respondent No. 2 to dispose of the review

petition dated 5.4.2017 within a specific time frame.

5.  Therefore, | dispose of fhis O.A. by directing the respondeht No. 2 that if

any such review petition as claimed by the applicant has been preferred on
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' 542017 and the same is still pending consideration, then the same may be
considered and disposed of within a period of 6 weeks from the date of receipt of

this order.

6.  Though | have not entered into the merits of the caée, still then | hope and
trust that after such consideration if the applicant's grievance is found to be
genuine then expeditious steps may be taken by the concerned respondent No. 2
within a further period of 6 weeks from the date of such consideration to extend
the benefits to the applicant. However, if in the meantime the said representation
stated to have been preférred on 5.4.20.17 has already been disposed of then
the result thereof be communicat_ed to the applicant within a period of 2 weeks

from the date of receipt of a copy of thls order ‘
7. With the aforesaid obser’\’latlon andﬁdlrechor*i"}the Q.A. is dlsposed of.

Eﬁ a/kh ,x\
8.  As prayed for by dM”r Du( "“’:\d\!g é rél”é cop? a“ his order along with

; d post for which Mr.

(LAK ‘Paftn’aik) o
e Judicial Member
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